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C. F. IS[ 

	

depOSitt. 	'ide 

pQ/ID 

	

ated • 	' t.v .&c 

18.10.9 

we 

Nr.P.K.Tiwari for tre applicant. 

Issue notice to respondent No.3 to 

show cause as to why the application, be 

not admitted and interim relief as prayed 

may not bë..Qranted. Applicant t s Advocate 

to take immediatsi steps for se1vice. 

Service by hand delivery permitted at 

the cost of the applicant. 

Returnable on 25.10.1995. 

4 

tiember 	 Jice— 

 

Chairnian 

125.10.95 
	Adjourned to 1.11.195. 

f1lember 	 Iice— hairman 
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3.11,9 The applicant and his Advocate are 

absent, 	Mr P.K.Tiwarj 	and 	Or S.Sarma ar 

on rcofd Par the applicant. 

Rip1ictjon was argued earlier on 

18.10.5. by 	Mr Tiwari. We see no good 

reason, as to why Mr Tiwari 	should ndt 

- be.pres.ept. There is no' leaie'flote'recej_ 

vd on his bhal'f nor he has had the 

matter mentiohed through another Advocate. 

The O.A. 	is dismissed 	for default. 

Vice—Ch1an J1arTter 	
0 	 . 	. 

4-12-95 	Restored. adjourned for admission 

to 12-12-95. 

Meffib r 	 Vjce—Chajan 

lye Vn  

L2-12-95 
	

At the request of Mr.P.K.Tiwari 

ad)ourned to 2-1-96 for admission, 

Member 	 VjceCha irman 
im 

10 
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c) 

O.A. 2 44/95 

21-96 	 Mr.P.K.Tiwari for the applicant. 
At the request of the learned counsel for 
the applicant adjourned to 16-1-96. 

Me*ber 	 Vice hairman 
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IN ThE ENTR. ADMINI SBATI TRI I3UNAL: : JWAHATI BENCH 

(4n ap icti 	 3ec. 	19 of the Administrative 
S Act, 1985) 

Title of the Case 	: •O.A. No. 	of 1995 

Shri.Anup .Kumar Paul 	 ... 	 plicant :  

- Versus - 

The Union of India & Ors. 	 Respondents 

IN D 	EX 

Sl.No, particulars of the documents PaQe Nos. 

 Application . 	
... 1 to 12 

 Verification : 12 

3.. nnexure-1 : Certificate issued by DMG, 
Sjlchar dated 23.2.95 13 

4. Annexure-2 : Lettex dated 7. 2. 1995 14 

5. Annexure-3 : Letter dated 23.3.95 15 

6, Annxure-4 Representation dtd. 7.7.95 16, 	17 

7. Annexure-5 : Letter dated 30.8.95 18 

8. 2nnexure-6 Minutes(extract) 	dated 
3• 93 19 
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N THE CENTRAL ADMINI STRA'I 
	

TRIBUNAL ::aJ iATI ECH 

/ 

O.A. No. 	of 1995 

BE TEEN 

iri l½nup 'IKumat Paul, 

Dfl of Late Naresh C'nandra Paul, 
reseritly workiflc as, Casfl Peon, 
,S.3, SilcIar 

?pplicaflt 

AND 

1. The Union of India, 
represented by the Secretary, 
Ministry of Railways, 
Nw Delhj11OOO1. 

2, The RaIlway Board, 
represented by its Chairman, 
Railway Board, 
New Delhi.-110001. 

3,, The General ManageC,Cr) 
N.F. Railway, 
Maligaon, ajwahati781011. 

4, The Chief Personnel Officer, 
N.F. Railway, 
Malgaon, Guwahati-7 81O1. 

5. The Chief MediC&.DiteCt0X, 
N.F. Railway, 
Maligaofl, Guwahati-781011. 

.... 	Re spondents 

DETAILS OP P2PLIcA 

1. PARTI(3JLARS OF THE ORD AGAINST WHICH THE 

A?pLIcATION IS MADE : 

This applicatiOn under Section 19 of the 

Administrative Tribunals Act, 1935 is made against 

Ci) 	Deemed refulsal/failute of the respondents 
to invite the applicant for the purpose of 
selectiOn to the pest of Health & Malaria 
Inspector, Grade-IV against the rankers quota ; 

contd...P/2. 
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(ii) 	Non-action of the respondents on the 
applicant's representation dated 7.7.95 
wherein latter had requested the competent 
authority to look into the matter of 
cancellation of his óandidature for the 
post of Health & Malaria Inspector, Gr-IV 

2, JURISDICTION OF THE TRIBUNAL : 

The aopiicant declares that the abject matter 

of the instant case is within the jurisdiction of this 

Hon'ble Tribunal, 

LIMITAON: 

The instant application is being filed under 

the extra-ordinary circumstances as once the appointments 

are made, to the post of Health & M4laria Inector,Gr-IV 

against rankers quota wh 	seriously prejudicei the 

applicant's right of challenging the action of the 

respondents of not inviting him for the purpase of 

selection and claiming the consequential reliefs in the 

event of impugned action being held arbitrary, ureasonable-

and illegal by this Hon'ble Tribunal. It is thus stated 

that the instant applicton fulfils the legal requitement 

of limitation as laididbn under Section 21 of the 

Administrative Tribunals Act, 1985. 

FACTS OF THE CASE : 

4. 1 	That in the instant case the applicant is 

aggrieved by the action of the respondents of not calling 

him for selection to the post of Health & Malaria 

Inspector,. Grade_IV despite his possessing the requisite 

qualification for the same. The same was done merely 

Contd....P/3. 
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on the ground that the applicant is presently not 

working under' the Medical Department, there fore, he is 

not entitld to be called for the selection to thepost 

of Health & Malaria Inspector. The applicant's case is 

that not only he possesses the requisite aualification 6 

he also worked in the Medical Department for long 7 years 

from 3.9.86 to 7.1.93, during which he also discharged 

theuties of Health Inspector in the absence of rCgular 

Health Inspector. Since the applicant is aggrieved by 

the action of the respondents of not calling him for 

selection to the post of Health & Malaria Inspector, 

Grade-IV, therfore, through the instant application, 

the applicant has come befoe this }n'ble Tribunal for 

redressal of his grievances. The aforesaid, in bthef, 

is the crux of the subject matter of the instant case. 

4. 2, 	That the appli cant is a citi zen of mdi a.. He 

was Initially appointed as Malaria Mate under Medical 

Department, N.F. Railway at Silchar on 3.9.86. He worked 

in the said cacity from 3.9. 86 to 7.1.93. Moreover, 

during this period, applicant also discharged kiag duties 

tof a Health Inspecto.r.inthe absence of a regular Health 

Inspector. It is pertinent to mention here that the 

applicant possesses a diploma in Sanitary Inspector 

and he 	has rich experience of working in the field 

of Sanitation and Malaria programmes. 

Due to shrinkage of the establishment in 1993 

the applicant was deployed as Cash Pe9n under S.S.O. 

ODnstruction, Silchar and was posted at Silchar. Since 

Contd. . .P/. 
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then applicant has been continuing as Cash. Peon in the 

office of the s.S.O., Silchar. 

A certificate of Divisional Medical Officer 

N.F. Railway, construction, Silchar to the 

effect tiat applicant also worked as Health 

Inspector during absenceof Health Inspector 

is annexedherewith and marked as ANNEXJJRE-1. 

4,3 	That the office of the General Manager (P), 

N.F. Railway vide notice No. E/227/122/7(Me&)Pt.I dated 

7.2.95rlOtifiedthat it has bçen decided to fill,up 4. 

psts (2-UR, 	1._ST) of Health & Malaria Inspector, 

Grade-IV in the scale of Rs. 1200 - 2040/- by holding 

selection from amongst the serving employees. It was 

specified in the said zaiaztjaxx notice that the educatiofla: 

qualification, which is required for thepurpose of being 

eligible for theselectiOfl is Matriculation plus Sanitary 

Inspector s Certificate/Diploma issued by recoli sed 

Institution. 

The aforesaid notice:.was sent to vzi 

various authorities of the Medical Departments all over 

the N.E. Railway and a request was made to the said autho-

rities to ive wide publici'ty of the notice amongst the 

Rai]way staff working under them and forward their 

applications in a bunch to the competent authority on 

28.2.95 positively. 

A c,cpy of the aforesaid notice dated 7. 2.95 

is annexed hereto and marked as ANNEXiJRE-2. 

4.4 	That pursuant to the aforesaid notice, the 

applicant submitted his application through the proper 

COfltd...P/5. 
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channel extending his candidature for selection to the 

post of Health & Malaria Inectoz., Grade-IV. It is 

pertinent to mention that applicant's' submission of 

application for the aforesaid post was'absolutely in order 

inasmuch as the applicant not only possesses rich 

experience in the working fièd of Health & Malaria 

Inspector ; but he also worked in the said capacity for 

long seven years under Medical Department from 1986 to 

1993 when he served as Malaria Maté. The applicant's 

epplicaion was duly acceptedby the competent authority 

and it was'forwarded through the proper channel. 

Subsequently vide letter No.E/227/122/7(Ned.)Pt.I 

dated 23.3.95, the office of the General Manager (P) 

intimated the oDrapetent authorities that this applint 

alongwith three other employees have been short-listed 

for the purpose of selection for the post of Health & 

Malaria Inspector, Grade-IV. -Tku In the said letter, the 

short-listed candidates were advised to keep themselves 

in re.adinessto appear in the selection withi-n a short 

notice and they were further advised to bring the original 

certificates for the puose of proiàtion before the 

Selection Committee. 

A copy of the letter dated 23. 3.95 is annexed 

hereto and marked as2NEXURE-3. 

4.5 	That the written examination for, the purpose of 

selection to the post of Health & Malaria Inspector was 

to be held some time in the month of September 1995. HOwever, 

in the first week of July 1995, the applicant came to 

Con td....P/6. 
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know that his candidature has been cancelled for the 

purpose bf said selection and he will he not be invited 

to appear in the written examination. It was further 

learnt by the applicant that his candidature has been 

cancelled on the ground that at present he is not working 

directly under the Medical Departmt, N.F. Railway. 

As the ground on which the applicant's candidature 

wasrejected appear&ex-facie speciOus to the applicant, 

therefo re, the applicant being aggrieved by the said 

information which he learnt from reliable source, submitted 

a representation dated 7.7.95 to the General Manager, 

N.F. Railway, Maligaon. In the said representaaon, the 

applicant narrated in detail the hackgroufld of his 

service career as to how he was initially appointed as 

Malaria Mate under Medical Department of Sirchat 

Construction, N.F. Railway and worked as such from 3.9.86 

to 7.1.93. Applicant also tated in his representation 

that as to how during this period he also discharged the 

duties of 11ealth Inspector, inabsence of the Regular 

Health Inspector. It as stated by the applicant in his 

representation that the ground on whjchiis candidature 

has been cancelled for selection to the post of Health 

& Malaria Iflector is highly unreasonable, arbitrary. 

and therefore, the case of the applicant deserves 

consideration by the crrtpetent authority. 

A copy of the representation dated 7.7.95 

is annexed heteto and marked as A1EXUR4. 

4.6 	That no action was taken by the competent 

authority on the representation of the appliflt. 

Subsequently, it was learnt by the applicflt that the 

N.F. Railway ithorities vide letter dated 30.8.95 

Contd. . .P/7. 
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sent intimation to the other candidates (except this 

applicant) that the written exmination for selection 

of Health & Malaria Inspector, Grade-IV is fixed to be 

1*t held on 12.9.95 in the office of the Chief Medical 

Director, Maligaon, Guwahati. - 

A copy of one such letter dated 30.8.95 sent 

to one of the candidates is annexed hereto and 

marked as AtNE R 5. 

	

4.7 	That from the nnexure- letter, it became 

apparent that the N.F. Railway'authotities had cancelled 

the candidature of the applicant for the puose of 

selection to the post of Health & Malaria Inspecor,Gr-IV. 

As during the month of September 1995, applicant had fallen 

sick and he was bed ridden for quite a lqng time, he 

could not immediately approach this Hori.'ble Tribunal 

for redressal of his grievance. Moreover as the Hon'ble 

Tribunal subsequently in the month of September 1995 

was closed, the applicant could iiot approach the Hon'ble 

Tribunal at an appropriate time. In the circumstances 

of the case, the instant application is being filed at 

the earliest possible opportunity. 

?plicant craves leave of this Hon'ble Tribunal 

o produce the medical'certiflcat,e to t1e effect 

that he was sick during September, 1995, at the 

• 	 subsequent stage of the case. 

	

4.8 	That para 163(1) of IREn lays down the qualifica- 

tion and the raethod of appointment to the post of Health 

contd...P/8. 
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& Malaria Inspector, 	Grade-IV. It has been provided 

that 75% of the posts are to be filled up by direct 

recruits through Railway Recruitment Board and the remain-

ing 25% of the posts through promotion 3dda by selected 

serving Railway employees. The qualificati9n that has been 

prescribed for the purpose of recruitment is Matriculation 

or its equivalent eçaxninatrons plus San.tary Inapector' .s 

Certificate/Diplona issued by the recognised Institute. 

It is pertinent to mention that in the meeting held 

between the N.R. Railway Employees Union and N.F. Railway 

Administration at Headquarter.MaligaOfl on 	1.3.93 and 

2.3.93, the aforesaid decision in regard to the matter of 

recruitment to the post of Health & Malaria Inspector 

was reiterated and reaffirmed and the minutes of the said 

meeting were subsequently released through General Manager 

(P)/Ma)igaon No. E/30 1/33/67 (U) dated 23. 3.93. 

A copy.of the extract of the minutes of the 

said meeting dated 23. 3.93 is annexed hereto 

and marked as NNEXURE-6. 

4.9 	That in view of the fact that the applicant 

had worked in the capacity of Malaria Mate for long seven 

yars under the Medical Department during which he also 

worked as Health Inspector in absece of regular Health 

Inspector coupled with the fact that applicant holds the 

diploma in Sanitary Inspector, it is apparent that 

applicant is eligible for appearing in the selection to 

the post of Health & Malaria Inspector and the cancellation 

of his candidature by the competent authority is unreasOfla-E 

and arbitrary. 	 Contd. . .p/9. 

., 
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4.10 	That the written examira 	and viva vOce 

for the purpose of selection to the post of Health and 

Malaria Inspector has already been held in the month of 

September 1995 but till now the result of the same has 

not been declared. The instant ca icas 

wherein this Hbn'ble Tribunal may be pleased to direct 

the N.F. Railway Admthistratiofl to keep one post out of 

4 posts, vacant till the diposal of this case inasmuch 

as if all the four posts of Health & Malaria Inspector, 

GradeIV are filled up, then the interest of the applicant 

would be severely prejudiced and he would be deprived 

of his right of asserting ii s claim for the purpose of 

selection to the post of Health & Malaria Inspector. 

	

4.11 	That the applicant files this application bona 

fide and to secure the ends of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

	

5.1 	That the action of the respondents of not 

inviting the applicant for the purpose of seectiofl to 

the post of Health & Malaria Inspector is arbitrary and 

unreasonable and violates the equality clause of the 

Constitution enshrined under Article 14. 

	

5.2 	That in view of the fact that the applicant 

worked in the Medical Department for long seven years 

in the capacity of Malaria Mate and during this period 

he also looked after the works of Health Inspector in 

absence of the regular Health Inspector beats testimony 

to the fact that the applicant is eligible to appeat for 

selection to the post of Health & Malaria Inspector and 

Contd ... P/10. 
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he could not have been denied such an opportunity on 

the spacious plea that presently he is not working under 

the Medical Department, 

	

5.3 	That the applicant possesses the diploma in 

Sanitary Inspector and he has all the reqtisite qualifica-

tions as prescribed under the Paragraph 163(1) of IREM. 

Therefore, the action of the N.F. Railway AninistratiOn 

of not inviting the applicant for the purpose of selection 

of Health & Malaria Inspector is illegal. 

S 

	

5.4 	That the very puosebehin .d the selection is 

to ensure that bestpossible person who has the requisite 

qualifications is selected to the post. The interpretation 

given by the N.F. Railqay Administration to the selection 

criteria that only #hose who are presently working under 

the Medical Department are eligible for said selection 

is highly unreasonable and militates against the 

constitutional scheme of public employment guaranteed 

under Article 16. 

	

5.5 	That the action of the respondents is.irregular 

illegal and viàlates the provisions of IREM in the matter 

recruitment to the post of Health & Malaria Inspector. 

	

5.6 	That th'e action of therepondeflts is violative 

of cannons of service jurisprudence and deserves 

interference by this Hon tble Tribunal. 

6. DETAILS OF REMEDIES EXHAUSTED : 

The applicant dedlares that no other appropriate 

alternative remedy is available to him. 

S. 	 contd. . .P/i1. 
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7 MATTER S NO T P REVI OU SLY FILED 0 R PENDING 
BEFORE AN Y OTHEIcOURT: 

The apolicant further declares that he has not 

filed any application, wjt petition Or suit E±I xRy  

in respect of which this applicaxn has been made before 

any ..authority orany other Bench of this Hon'ble Tribunal 

nor any.such application, w±it petition or suit is pending 

before any of them. 

RELIEFS SOUGHT : 

•/ 

8.1 Direct the respondents to hold a fresh selection 

in accordance with law specifically in regard to 

this spplicant for the purpose of assessing his 

merit for being appoint ed to the post of Health 

& Malaria Inspector, Grad.IV. 

8.2 Pass any other or orders as may be deemedfit and 

proper in the facts and circumstances of the case 

for ends of.justice. 

8.3 Award cjost of this applicatioh to the applicant. 

INTERIM ORDER PAYED FOR : 

In the interim, be further pleased to direct 

the respondents to keep one post of Health & Malaria 

Inspector, GradeiV vacant till disposal of thi6 case. 

10... 

The application is filed through Advocate. 

- 	 Contd....P/12. 

S. 
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11. PARTICULARS OF THE I.P.O. : 

• 	(i) 	I.P.O. No.  

(ii) Date 	 : 

	

• (iii) Paya:ble at 	Guwahati. 

12, LIST OP ENCLOSURES : 

As stated in the Index, 

VERIFICATION 
S 

I, Shd. Anup Kumar Paul, son of Late Naresh 

chdra Paul, preently working as Cash Peon, S.S.O., 

Silchar, do hereby solemnly affirm and verify that the 

statements made in paragraphs  1 to 4 and 6 to 12 are 

truetomy kriowledge;those made in paragraph 5 are true 

to my legal advice and J have not suppressed any material 

facts. 

And I si gp this verification on this the 

day'of October 1995 at Guwahati. 

4 • 	

4nIaL 

S. 
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'10 WHOM IT MAY CDNCEFU  

This is to certify that Sri Anup Kumar Paul, son 

of Late Nareh chandra Paul worked under medical departm1t 

of constructiOn organisatiOn Silchar as Malaria Mate with 

effect from 3986 to 7.1.9. 

He also worked as HI/CON/SCL. During absence of 

Health Inspector. 

His rk as Malaria Mate and as Health Inspector 

ConsrUCtiOfl Silchar was sati.$factOrY. 

He bears a good moral character and I wIsh him 

success in every sphere of his life. 

Sd/- 

D. S.S. ROY LASKAR 

Divisional Medical Officer. 
N.P. Rly/Oonst/Si1Ch&. 
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N.F. Railway 	 Office of the 
GENER?L N2NAGER (p) 

Guwahati- 11 

No Z/227/122/7(Med)Pt.i 

To 
CMD/MLG, MD/CH/MLG 

DRM(P)/Med/KTR,APDJ,LMG & TSK 
• CMS/DBRT LMG ?PDJ 
MS/KIR BPB RFAM,LQ NJT. 

Dated 7.2.1995 

Sub': Selection for filling up of 4 posts of 
Health and Malaria Inector Gr.IV in scale 
of R6.1200-2040/- against 25% Rankers quota. 

It has been decided to fill up 4 posts (2UB,1SC, 
15T) of H&MI/Gr.IV in scale Rs. 1200-2.40/- by holding 
selectiOn from amongst the er 4 ing employees on the 
following teris and conditi. ris 

Educational qualification : Matriculation + Sanitary 
Inector's Certificate/Diploma 
issued by recoanised institution. 

The candidates selected will be given Industion Course 
- 	 training for a period of 6 months 

The employees fulfilling the above con diti1s 
working un der yomay apply for the post of H&NI/Gr.IV 
in scale Ps.1200-2040/-. 

You are rec4'uested to give wide publicity of the 
above amongst theR liway st 	wQkflCt rnr you and 
forward the applications in a bunch to O/T&Med/Maligaon 
on 28.2.95 positively. No apr1icatin received after 
28.2.95 will be entertained. 

The seiectih will be conducted by HQrs. 

Sd/- 
for GERAL M1NAGER (P)/MLG. 

Copy fo rwarded to the GS/NFREU & NE10/PNO for 
information. 

Sd/- 

• 	
• 

 

For GENERAL MANAGER (p) /MLG. 

: 
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NORTHEAST FRONEP R2 LWAY 

No.E/227/122/7 (Med) Pt.I 

To 
MD/G/Mal i gaon. 
SsO/a)N/Silchar 

cMS/LMG. 

Office of the 
General Manager (P) 

Maligaon, dated 23.3.95. 

/ 

Sub : Selection for filling up of 4 posts of H & MI/Gr.IV 
in scale i.1200-2040/- against 25% Raikers quota. 

Ref : Thisoffice letter 1qo.E/227/122/7(Med) Pt.I 
dated 7.2.95. 

In order to fill up 4 (four) vacancies of H & NI Gr.IV 
in scale s.12OO-2O4O/-, it has been decided to hold a 
selection in the form of written followed by viva-vOce 
test shortly. 

As such the following staff 	 are 
hereby advised to keep themselves in readiness to appear 
in the above selection with a short notice and also they 
may be advised to bring,the original certificates to 
produce' to the Selection Committee. 

If any candidate is on leave he should be informed 
in his leave address. If any candidate is unwilling to 
appear in the above selection his written declaration 
should beob.tained and forwarded to the undersigned. 

CR/Working r€ort of the following candidates for 
last 3 (three) years maybe sent to CA to 4D/G 
early. 

Shri Gali Raj a Rao, HA Under MD/CH/MLG 

upKrul 

	

	 under SSO/A/c/cON/, 
Silchar  

" ]3api Ch. Dey 	Ganan under AEN/U'4G 

11  3. Karnaraju 	S/Cleaner under H & MI/LMG. 

3d,1- 

for GENERAL MANAGER (P). 

Copy to OMD/MLG for information 
Sd/_ 

for GENERAL MANAGER (P), 
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To 	 - 
The General Manager (P), 
N.F Railway, 
Maligaon. 

(Through proper channel) 

Sub Appointment of H & MI/Gi.IV 

Respected sir, 

With reference to you letter No.E/227/122/7(Med 
Pt. I MaligaOn, dated 23.3.95, I most respectfully beg to 
state the following few lines for your kind consideatiOfl 
and immediate action. 

That Eir, I was initially appointed as 1alaia 
Mate under Medical Department of Silchar construction & 
worked from 3.9.86 to 7.1.93. 

That sir, since my appoinnen.t from 3.986 to 
7.1.93 I was discharging the duty of health Inspector in 
absence of regular HI (the Health Inspector/Const./SCL), 
A certificate by DM0, Silchar is enclosed hejewith for 
your kind reference. 	 I  

That sir, due to shrinkage of the establishment 
I w.s redeployed and redesiiated as cash peon, unde 
S53/A//cOflSt/Sc1 and posted at Silchar. 

That sir, in respe to your circular No.E/227/ 
122/7(Med) PtlMaligaon, dated 23.3.95, I would have been 
called to appear in the Selection for the post of H/MI in 
scale Ps. 1200- 20 40/-. 

That sir, as per your letter cited above, I am 
one among the four candidates who have fulfilled the 
cthteria selection as, I possess a diploma in Sanitary 
Inspectors (certificate encJosed). 

That sir, from reliable sources, I came to know 
that my candidature has beencaancelled on the plea that 
at present I am not vrking directly under CMS/MS. But Si r, 
that is not my fault as unfortunatelywith a technical 
diploma Ihave had to work in unskilled category and sub.-
sequently ity fate was destined in the Accounts as Cash 
Peon. 

Tt.t sir, I belive you will look into the matter 
pernally with a sympathetic view that I can come into 
the zone of cpnsideraton as I have already served Rly 
in the Medical department for last about 7 yr. with lily 
devQted service. 

Con t d.... 

U 
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I would also reau'st you that your consideration 
and" application  will determine the career of a young man 
gropping in the dark. 

An early aot.On from your honour is earnestly 

expected. 

With 	,egardS, 

- .. 	Yours faithfully, 

Silchar 
Dated 7.7.95.. 

(Anup Kumar Paul ) 
Cash Peon/SSJ/ACS/S(1. 

copyto: 

• 	 (i) 	The Gera1 Manager/N. 	. Rly., Maligaon for 
hiskind information please. 

The General Manaqe/ort/N.F. Rly, Maligaofl for his 
kind information please. 

The Dy. 	cPO/IR/N.F. 	Rly., Maligáon for his kind 
information and necessary action please. 

(Anup Kurnar Paul ) 

I.. 

/ 

0 
	

/ 

vj 
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No. H/ 268/LM/P t. IX 	 t. 30.8.95. 

• 	To 

Shi B. Kamraju 
S/Cleamer under H & MI/LMG 
Through H & MI/I/LMG. 

• 	 Sub 	Selection of H & 1I Gr.IV in scale 
Rs • 1200 - 2040/-. 

GM(P)/MLG under his XXR No.E/227/122/7(MED) dt• 
25.8.95 has intimated that the written examination for 
the above is fIxed to be held on 129.9.5at 10.00 hrs. in 
CIAD's office/Maligaon. 

You are spared on the afternoon of 10.9.95 and 
dircted to appear in the.selettion on scheduled date, 
time and place. 

SW- 

( Dr. S.C. Das ) 30.8,95 
MS/I c/LMG. 

py to GM(P)/MLG for information in reference to his 
above XXR messages. 

Copy to DRM()/Med/LMG for information. 

copy to H & MI/I/LMG for information. He will please 
issue necessary duty pass in faiour of the 
above named emilOyee. 	 • 

(. Dr. S. C. Da ) 
MS/I C/LMG. 

I 
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- 19 - 	 ANNEXJRE-6 

GM(P)/MLG' s No. E/30 1/33/67 (U) Dated 23.3.1993. 

To - DPM5/KIR, APDJ, LMG & TSK and othe rs. 

Sub Minutes of 68th qrly.PNM meeting held between 
N.F. Railway ployee's Union and N.F. Rly. 
Administration at Hqrs. level/MLiG on 1.3.93 
and 2.3.93. 

An extract of Minutes * S/No.42 Item No. 68/4, 

SN ITEM No. 

4 68/4 Filling-up of the post 
Inspector in Grade 9s. 
rankers quota. 

As per para 163(i) of 
in scale Rs.1200-2040/- 

of Health and Malaria 
1200- 2040/- again st 

LREM, posts of H & MI/IV 

a re to be filled up : 

75% by direct recruitment through RRB. 

25% by promotion by selecting servin l0Ye 
posse.ssiOfl qualifications pres?ibed for direct 
recruitment i.e. MatriculatiOn or its eauivaleflt 
with sanitary Inspector certificate or Diploma 

issued by  recognished Institute. 

Accordingly, all the divisions have been instruc-
ted vide letter .  No.E/227/122/7(Med) Pt. I dated 
11. 2.92 to keep a side the 25%of vacant post of 
quota o,f 25%. As the provision of promotion 
quota i.e.. 25% is already provided for in the 
IREM the above instructiOns by this office are 
considered sufficient. 

- 	
The union wanted that the necessary correction 

may be issued to the AVC of H & MI which has been reflected 
in the AVC booklet printed in 1991. This was agreed to 
after showing the new AVC to other Union alsO. 

(inalised) 
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BEORE THE CTRAL AflviflI$TRATIVi TRIBUNAL. 
to 

GUWAHATI BEN GEl. 

IN THE MATTER OP 

• 	 O.A. NO. 244 of 1995. 

Anuj Kr. Patil 	,•• Applicant, 

Vs. 

• 	 Union o f Indi & Ors. .., Respondents, 

TRO- 

Written. statement on behalf of 
- / 

the respondents. 

The answering respondents beg to state as followa :- 

/ 

That thd answering respondents have gone 

through a copy of the wAttea application filed by the 

applicant in the flbove-noted case and have understood the 

contents thereof. • 	 - 

That save and except the statements admitted 

hero-in-below, oiher statements made by the applicaflt 
• 	

S• 	arc categorically denied. Further,' the StotOtiOfltS which 

are not borne on records Ore also denied, and the. applicant 

is put to the strictest proof theroo, 

Otd....,2 
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30 	 That th regard to the statcaonts made in 

• giphs 4.1 and 4.2 of the application, it is stated 

applicant was not called to appear in the se1oetion for promotion 

to the post of I & N1 Gr.IV in scale Rs.1200-2040/- 3, as he was 

not eligible to be called for. In tho letter No. ScL/N/A/ 

.OL/4-Estt/Pt.VII/515 dt 24.2.95 issued by Sr. Accounts Officer, 

Con., N.P. Railway, it has been clearly mentioned that the 

applicant is workiig .)b aL/C Cash Peon under SAO/00N/SiloIaT. 

In te±nis of Railway Board's letter No. E(NG.)I191/PN1015 dtd 

-19.11.9 2 , on the subjot filling uP of the post of H & Id in 

scale Ps. 1200-2040/- from i-Onkers, the Board have olicitly 

mentioned that 2% of the post of 
	

in scale Ps.1200-2040/- 

are to be iliod by praotion of soii rig employees of Medica1.y 

Department only. In the instant case of tue applicant it is 

sei from the letter of SA0/C0n/.lohar as well as the appli-

cation subaittd by the applicant that he is. not working in 

the Medical Doptt. Therefore, the aplioOnt does not come 

in the field of eligibility for promotion to the post of H&I1iI 

against departmental proirtotion4 Mlotlnl -  

It is also pertinent to mention here that the 

• 	 applicant is on"Iy a 0L/C holder and he is not a regiilr 

employee. In accordance with the extant rules CL/OPC holders 

are not eligible to appear in any selection or posting against 

regular vacancies in the open line. The applicant is working 

in work-charged establishntcni, i.e. Construction Org)nisation 

which is entirely a separate orgonisation. The selection to 

25 pmotional quota is confined to the departmental candi- 
• 	

• 	dotes only. Moreover, the applicant is yet to be regularised 

after screening. 

• 	 • 	 Qtd....3 
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Copies of the letters dtd 24.2.95 and 19.11,92 cc 

are annexed as AIIXUES li/i and fl/Il respoctivo?1 

4. 	That with. regard to the statnents node in paragraphs 

4.3 of the application, it is stated t1it 	p)/o1jgaon vide 

his letter No. 	/227/122/7(Med) Pt.I dt 7.2.95 floated 0 

notice inviting optioris from the seiviec enployces of Medical 

Doptt, indicating therein that 4 posts of U&LiI Gr.IV (Rs.1200. 

2040/-) will be filled. This letter was addressed to the 

Medical and other Officer concerned to Medical Deptt. of Open 

line only and not to any Offiocr of Construction Orgnisation. 

The staff working in the Medical Deprt,mont of Open Line 

are to apply only for this post. 

5, 	That with regard to the statements made in porn- 

graph 4.4 of the application, it isstated that since the 

letter dt 7.2.9 5 was not oddressod to any of thti Medical or 

other Officers of the onstuctior1 Organisation, the applicant 

had no reOson to apply against this notiiioationtbnt too, he 

being only a L/PO holder. 	It is &boted that 	(P)/Mrtligaon 

issued letter No. E/227/1222/7/Mcd/Pt.I dt 25.3.9 5 addressed 

to S/Cbn/4j1ch 0r and other directing to aiso the applicant 

along with other to keep themselves in readiness to appear in 

the selection within a short notice. It is ncntionod bore 

that the issuance of this letter was an unintentional mistake. 

aibseguent) whn this istoko was detected, the pflpors wore 

accordiriglyput up and broight' to :tbe notice of the competent 

authority suggesting to delete the name of the applicant along 

with another similar candidate. 

Ctd.....3 

11 
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50 	
That with regard to the st ements nde in por 

gxophs 4.5 and 4.6 of the application, It is stated tht 

eirea4 pointed out above, letter No. 2/227/122/7,Od/Pt.I 

dt 23.3.95 was mistakenly iaâuedand no sooner it was detected 

• 

	

	 that the applicant does not belong to the Meien]- Branch of 

Open Line and he is only a OL/0 holder working in the 

nstmOtiofl organisati-ori and also 1ailway Board ii their 

letter No. NG)I/9 1 1PM 10/5 dt 19.11.92 very specifiealiy 

tiiu1ates that 25posts of HMVII Q'.IV (Rs,1200-2040/-) is to 

be filled by departmental serving oinployeos,tbe case of the 

• 	
applicant along with other nonmediQal departmental eandi- 

dto8 were deleted fim the list of lible condidrtes to 

be called to appear in the selection. Therefore, it is vexy 

clear that not only the applicant but also other - condidates, 

of Enginco3ting Dett. mos. also not called to appear in the 

• 	 selection. Purther, -the applicant has stated that he made 

a represontOtior ,  dt 7.7.95 to the General Janager. The records 

were thorough1. checked. However, no such application hs been 

received in this office. The cancellation/deletion of the 

'applicant from the selection of HiV Gr.IV has been done in 

accordance with tbc.pTöviSioflO1i1WaY Board's instruction 

and provision of I.i.E.M. 

6., 	That 4th T.ogard to the statccrits made in pare- 

gxpb.4.7 of the application, while roiteiting and rcaffiziing 

the statacnts made abovej the answering respondents do not 

admit' anything eoriti'exj to relevant teooa. ,ds of the case. 

Ctd.....5 



I - - 	I Ca 

7. 	That with roard to the statem 	 i ents made n parng'rap' 

4.8 of the application, it is stated that 25% provision madn 
> -( 

poro 163(1) of IREI is meant for serving Ply. employees of 

Medic1 Deptt. of upon Line only. This cannot be quoted as a 

Aglat by employees of other than Ldical Doptt. for promotion 

against departmental quota. Therefore, the claim of the appli-

cant cannot be entertained and is not in accordance with the 

rules. This 25% promotional quotn is meant for departmental 

candidate only and it is not an Open competitive examiriition 0  

8. 	That with regard to the statements thnde in paragraph 49 

of the application, the ARs beg to stite that the applicant 

being only a CL/GPO and not screened for regular absorption and 

working as CL/GPO Cash Peon under SAO/CON/Silchor, he does not 

come in the field of eligibility fot consideration, for depart-

mental promotion in the Medical Dcptt. of Open Line. Ho can 

only be considered once he is screened and found fit for regular 

absorption, that too in Medical Branch. 

9 • 	That the arisworing rezpon dents deny the correctness 

of the statont made in pnraga'aph 4.10 of the application. In 
W 	this connection it is stated that the result of written 

examination has already boon published on 13.11.95 and the viva-

voce was hold on 19.12.95. The result of the selection was 

published and the candidates qualified in the selection has 

also been pos.tod under Office Order No, E/90/5/2(Med) Pt.II 

dt 24.1.96. 

Copy of the order dt 13.11 .95 declaring the result of 

the written test ane. Office Order dt 24.1 .96 are 

annexed as ANER li/Ill and RLIV respectively. 

..6 



• i 	:_ 
—, 

r 

-'6-' 

10. 	That wider the facts and circumstances stated 

hero-in-above, the instant application is liable to be 

disntissod. 

V1OAON. 

god a bout 

years, by occupation 1b. 	Soivice working as 

Deputy Chief Personnel Officer of the N.P. Railway admiriis-

trtion, do b.orbby soleranly offim and state that the 

statoraents niade in paragphs 1 and 2 are true to my 

knowledge, those xado in paragraphs 3 to 9  ore true to my 

in±'omation derived from the records of the caso which I 

believe to be true and the rests are ny huable subrission 

before this Uon'ble Tribunal. 

DIPUTY CHI PERa0NM9, OJ?iLCR 
/ 	 NO'THEA!S ?IDNTI2R RAILWIY 

MALI GAON :: GU14AHATI 
OR& ON BEHALP OP 

UIION0F 1N11â . 

Ira 
b:t 

sonn Ottict 
O.0 	

117:1o1111. 

N F.  

/ 

I- 
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N.JXU 	R-EI 

Northeast Xrontior Railway, 

M E MO R J NJ) U:M. 

As a result of the writton tothold on 12.9.95 
for piotion to the post of Mdd Gr.IV in scale 
s. 12002040/- of Medical dcptt, -against. 25% Ranker 
qctoto, tc following candidates have aialificd in the 
wviten test. 

iri K. B. AdLukari, Piri)/KIR. 

Si Gali Raja Rae, HA inder MD/W/MLG.. 

&A B. Kar R, SO under S/LM. 

The candidates may be asked to keep' thcase1ves in 
readiness to appear in the viva-vocetost within a short 
notice. 

S 

for General irigei(P)/]aG. 

NO. E/90/5/2(Med)Pt.11 	I1igaon, dated 13.14,959 

Coj?y to:- 	1. OMD/iALG, 
• 	t. MJJaa/LrrG. 

3. DBM()s/LMG/KIR. 

• 	4, vi/KIR/LMG.. 

for General Man6cz(P)/i/i1G. 

' •.• 
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N.F. RMLWAY. 
	 A 1 W-EXTEL IJ. 

.4 

I 

OPFIQE ORDER. 

The following transfer and promotion arc ordered to 
taI with immediate affect :- 

1 • On being dec1rod selected for promotion to the post 
of Hk,111 Gr.IVin sonic Ps. 1200-2040/- 9  Sli. BRan Rnj, S/C 
is sonic P. 7 50/- 940/- under MS/Ic/LMG, is hereby temporarily 
piomotd to officiate as HEiMI/Gr.IV in sonic Bs.1200-2040/- 
and po5tod under IASIMMT vice Sh. Phtic Oh. Bhraii, H011 
trnnsfcrcd on own :oquesL and posted undei W/CH/ILG. 

On being declared selected for promotion to the post 
of H&Iva/Gr.IV in sonic Rs. 1200-2040/-, Sh. Goli Raja Rn 0 , 
I-I/A in sonic Rs. 750-940/- 4ór1d.ng under MD/OH/MLG-, is hereby 
promoted to officiate as H&MI/Gr.IV in sonic ts.10-2040/-
and posted at JID under MS/Ic/LMG vice Sh. Surabi Ohouclflury, 
H&/Gr.IV trnnsferod on his own request and posted at HGC 
under MD/CH/MLG. 

On being declared soloceted for promotion to the post 
of H&!/Gr.IV in scale Bs.1200-2040/-, Sh. KB Adhikari, 
W/IR in scale Bs.950-1 400/- worki-rig under OMS/IR is 

hereby promoted to officiate as H&1vU/Gr.IV in sonic Rs.1200- 
Rs.2040/- and posted at KGN under OMS/NJP vido Sh. D. Sarkar, 

I/Gr.IV transferred and posted at NJP under OMS/NJP. 

All the above promotion are ordcredlissuod subject to 
further verifieetion of the certificates etc. submitted by the 
above staff, in sesc any candidate is found ineligible 
subsequently he is liable to be reverted to his former post. 

This iss-ucs with the approval of competent authority. 

Sd/- 

No • /90/ 5/2(!\fIed) Pt. 
	 for Gi'ERAL LIA NA GER (i?) 

Ll 
S 

Copy to:- 

ID/MLG. 
iiD/GH/iiILG. 
DRLI(P )/KIR ILPDJ LMG & TSK. 
CLI S/KI R NJP AND LPDJ. 
MS/LMG & DBRT. 
MS/ME & JPD. 
Staff concerned. 

Maiigaon, d.t 24.1.96. 

Sd/- 
for GENERAL MANJtGEIR(P). 


